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BEFORE THE NATIONAL GREEN TRIBUNAL, KOLKATA

O. A. No.j~. of 2024 (EZ)
(Earlier o. A. No. 132/2024/PB)

In Re: News Item titled "Hazaribagh mei nadiyon
~.seavaidh balu khanan kar roj kee kamai 10 lakh
jse jyada, sarkari adhikariyo kee bhi hai
Imileebhagat" appearing in Prabhat Bharat dated

-= 14.12.2023
~.e-« Applicant (s)
:
5• Versus

Jharkhand state Pollution Control Board
& Ors.

Respondent(s)

Affidavit on behalf of State .:e_'Jharkhand in
"

compliance of the order dated 12/02/2024.

If Yatindra Kumar Das, son of Late K. K. Das presently

the Member Secretary, Jharkhand State



Pollution Control Board, Ranchi and am duly authorized

to swear this affidavit and do here by solemnly state

and affirm as follows: -

I.That, at present, I am working and posted as Member

Secretary, Jharkhand State pollution Control Board,

Ranchi and as such, I am well acquainted with all

the facts and circumstances of this case.

2.That, I have gone through the order dated 12/02/2024

passed by the Hon'ble National Green Tribunal,

Principal Bench, New Delhi and have understood the

contents therein.

3.That, I have been authorized to swear this affidavit

by the Competent Authority. Further, it lS stated

that I have gone through the relevant files and

records in the present case.

4.That, the instant O.A. was taken up Suo mota by the

Principal Bench of Hon'ble NGT on the basis of news

item titled "Hazaribagh mei nadiyon se avaidh balu

khanan kar roj kee kamai 10 lakh se jyada, sarkari

adhikariyo kee bhi hai mileebhagat" published in

Bharat dated 14.12.2024 wherein it has been

that illegal sand mlnlng lS rampant at



Keredari village and it has been revealed that

illegal sand mining is going on without any

obstruction from River Sayal, Nauvakhap River,

Pachda River, Masuriya River and Badki River and

illegally mined sand is smuggled to various places.

It has further been alleged that illegal sand mining

and smuggling is being done in collusion with

concerned officers. The news item also reveals that

illegally mined sand is stored at Garri Khurd

premises of Keredari headquarters, High School

Keredari, Dhamhabagi Paniya Garda and near Bakru mod

of Keredari. The news item furthermore reveals that

on account of illegal sand mining, the very

existence of River Sayal, Nauvakhap River, Pachda

River, Masuriya River and Badki River is in danger.

5.That, it is humbly stated and submitted that in Vlew

of substantial lssue relating to compliance of

environmental norms raised in the said news item,

the Principal Bench of Hon'ble Tribunal, New Delhi

vide Order dated 12.02.2024, was pleased to

constitute a Joint Committee comprising of RO,

at Ranchi, representative of CPCB, and

Magistrate, Hazaribagh District, Hazaribagh

.. '....



·...
which will act as coordinating agency and carry out

spot inspection, ascertain the truthfulness of the

allegations and find out the extent of illegal

mining, persons responsible for the same and

remedial action.

6.That, it lS humbly stated and submitted that in

pursuance of the said order of Hon'ble NGT,

Principal Bench, New Delhi passed In o. A. No. 132

of 2024, the Member Secretary, Jharkhand State

Pollution Control Board, vide Ref. no. B-630 dated

01.03.2024, directed the Deputy Commissioner-cum-

Chairman, District Task Force (Mining), Hazaribagh

to submit Action Taken Report (ATR) against the

alleged illegal sand mining as revealed in the News

Item dated 14.12.2023 published in Prabhat Bharat.

Photocopy of Ref. No. B-630

dated 01.03.2024 lS annexed

and marked as Annexure-A.

7.That, it lS humbly stated and submitted that the

Deputy Commissioner, Hazaribagh In response to the

submitted the action taken report vide

dated 01.04.2024. The Report inter

a brief account of the actions taken
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against illegal storage and transportation of sand

over the last two financial years, 2022-23 & 2023-24

which has been summarized in tabular form as

follows:-

S. Financial No. of No of No of Penalty amount in Penalty
Year FIR's FIR vehicles terms of Rule 54 amountN. lodged lodged over which of Jharkhand realized

against penalty Minor Mineral
against

vehicle imposed Rules, 2017
illegal

(s) storage
1 2022-23 02 02 14 3.18 -
2 2023-24 07 13 39 3.59 -

(Apr.23-
Feb 24)

Cases of 02 02 - -
Illegal
storage
of sand
in 2023-
24

Total 11 17 53 6.77 -

Photocopy of letter No. 345

dated 01.04.2024 lS annexed

and marked as Annexure-B.

8. That, it is humbly stated and submitted that the

Report mentions that In the captioned matter the

Circle Officer, Keredari Circle and Officer In-

charge of Police Station conducted site inspections

of Pachra River, Sayal River, Navakhap River and

si tes to check illegal mining and

of sand and are keeping appropriate
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and necessary vigilance over these places so that

there are no instances of uplifting of illegal sand

from the sites in question.

9.That it is stated and submitted that the said Report

further affirmed that during inspection no instances

of uplifting of illegal sand have been found in the

aforesaid mentioned sites. Furthermore, inspection

was also carried over the places Garikhurd,

Dabhabaghi, Paniyagarha and Hendegir and no illegal

storage of sand have been found in these locations.

10. That it is humbly stated and submitted that the

Hon'ble Court may be pleased to accept the action

taken Report submitted by Deputy Commissioner,

Hazaribagh and/or pass order as the Hon'ble Tribunal

may deem fit and proper for adjudication of the

matter.

11. That, this Affidavit is filed bonafide and In the

interest of justice.

12. That the statement made in forgoing paragraphs are

true to my knowledge In annexure are true copy of·

its original.
~j~ "'vr
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VERIFICATION:

l '2.ttc .Verified at Ranchi on this the day of ........Apri I, 2024

that the averments & facts stated herein above are

true and correct to my knowledge and belief and

nothing material has been concealed therefrom.

/
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JHARKHAND STATE POLLUTION CONTROL BOARD
TOWNSHIPADMINISTRATIONBUILDING,HECCOMPLEX,DHURWA, RANCHI 834004
Telephone: 0651-2400850 (Fax)/ 2400851/2400852/2401847/2400979/2400139

By Email

g-63e>Ref. No.: .

From,
Yatindra Kumar Das,
Member Secretary.

To,
The Deputy Commissioner - Cum -
Chairman, District Task Force (Mining),
Hazaribagh.
The District Mining Officer - Cum -
Member Secretary, District Task Force (Mining),
Hazaribagh.

Sub: - Action Taken Report against the illegal sand mining in light of the order dated
12/02/2024 in O. A. No. 132/2024 in the matter of News item titled "Hazaribagh mei
nadiyon se avaidh balu khanan kar roj kee kamai 10 lakh se jyada sarkari adhikariyo
kee bhi hai mileebhagat" appearing in the Prabhat Bharat dated 14.12.2023 _
Regarding.

Madam,

With reference to the above noted subject, it is, to inform that the Hon'ble NGT, Principal
Bench, New Delhi on dated l2/02/2024 in O. A. No. 132/2024 in the matter of News item
titled "Hazaribagh mei nadiyon se avaidh balu khanan kar raj kee kamai 10 lakh se jyada
sarkari adhikariyo kee bhi hai mileebhagat" appearing in the Prabhat Bharat dated 14.12.2023
has taken the matter for hearing and passed the order (copy enclosed). The OA is transferred
to the Eastern Zonal Bench, Kolkata. The matter will be listed before Eastern Zone Bench,
Kolkata on 18.04.2024.

In light of the above, it is, hereby directed to submit the Action Taken Report against the
alleged illegal sand mining in light with the above said News Item appearing in the Prabhat
Bharat dated 14.12.2023 to the undersigned by 31103/2024 so that the Response may be filed
in time before the Hon'ble NGT, EZB, Kolkata.

This issues with the approval of the Competent Authority.

Encl: As above

Memo No ..:B.::.G.3.P

Yours Sincerely
Sd/-

(Yatindra Kumar Das)
Member Secretary

Ranchi, Dated ..b.\ \03.\~~y

(Yatindra ~m!J"Pas)
Member~~iafy
,j;-
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